HIGH COURT OF CHHATTISGARH : BILASPUR

NOTIFICATION

No. |F€18 Bilaspur, Dated .2 £./10/2024
V-5-1/2024

In exercise of supervisory jurisdiction and controlling powers to
regulate allotment of accommodation at High Court Residential Colony, Bodri
and other accommodations situated at different areas of Bilaspur city
earmarked for the Judges of High Court of C.G., Officers & Employees of
the High Court of C.G., the following guidelines are issued :-

1.  Short Title and Commencement -
(1) These guidelines may be called "The Allotment of

Accommodation Guidelines, 2024."
(2) It shall come into force from the date of its approval by
the Standing Committee of the High Court.

2. Definitions -
In these Guidelines, unless the context otherwise requires-

i. "Accommodation” includes residential quarters situated at High

Court Residential Colony, Bodri, government accommodation

situated at Bilaspur earmarked for the High Court Judges,

officers and employees of the High Court; rooms & shops,
commercial accommodation situated at High Court Residential

Colony, Bodri including officers'/staff club and open land
attached thereto;




ii. "Allotment" means grant of license to occupy accommodation in
accordance with the provisions of these Guidelines.

iii. "Chief Justice" means the Chief Justice of the High Court of
Chhattisgarh.

iv. "Committee” means Committee constituted by the Chief Justice

for allotment of accommodation.

v. "Secretary" means an officer nominated as Secretary to the

Committee constituted by the Chief Justice.

vi. "License Fee" means the sum of money payable monthly in
accordance with the rules and regulations applicable to the State

Government Officers and Employees for use of accommodation.

vii. "Limited purpose” means special occasions like marriage, birthday,
anniversary, performance of religious rituals or any occasion for a
celebration which may be a ground to seek allotment for a limited

period.

viii. "Registrar General” means Registrar General of the High Court

of Chhattisgarh.
ix. "Rent” means rent for the use of shops, rooms, open land allotted

P
N

and also includes accommodation allozg;d for limited purpose for

limited period.



x. "State"” means the State of Chhattisgarh.

xi. "Type of accommodation” means type of accommodation for which

member is entitled for allotment.

3.  Application of guidelines:- On the coming into force of the guidelines,

allotment of accommodation shall be governed by the guidelines.

Provided allotment of accommodation made prior to the date of
coming into force of these guidelines shall be deemed to be allotted in
accordance with these guidelines and such allotment shall be governed by

these guidelines.

4. Members entitled for allotment of accommodation:-

Following categories of the members are entitled for allotment
of accommodation:
a. Judges of the High Court of Chhattisgarh.
b. Officers and employees of the Registry of the High
Court.
c. Retired Judges, officers and employees of High Court of
Chhattisgarh.

d. Persons entitled for allotment under Rule 6 (v).

Provided that Ministerial Officers & Employees of the Registry
shall not be entitled to allotment or use of Officers' club and residence

marked for the Hon'ble Judges and Judicial Offigers. Provided further that
CL
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the Ministerial Officers and Employees of the Registry of the High Court
shall not be entitled for allotment of residential quarter in the event of
they or their spouse have their own house within a radius of 12 KMs of the
Chhattisgarh High Court Premises.
5.(A) Types of residential accommodation and entitlement:-

(a) The Hon'ble Chief Justice and the Hon'ble Judges of the High
Court are entitled for ‘A’ type accommodation.

(b) Other officers & employees are entitled for accommodation of

following categories;

Sr. | Classification of Entitlement for Equivalent post of the officers License
Government Government posted in Registry Fee
Accommodation | Accommodation as per the payable
pay scale
1. 2. 3. 4. 5.
1. 'B’ 1) District Judge (Super|Judicial Officer(s) posted in the
Time Scale) Registry including CSJA at level of
2) District Judge (Selection|District Judge (Super Time Scale) and 580.00
Grade) District Judge (Selection Grade) ’
2, ‘D’ 1) District Judge (Entry|1. Judicial Officer(s) posted in the
Level) Registry including CSJA at level of
2) Civil Judge (Senior|District Judge (Entry Level) and Civil
Division) Judge (Senior Division) 425.00
2. Registrar (Ministerial), Joint '
3) Level-16 (129700-214300) | Registrar (Ministerial), Chief
4) Level-15 (123100-215900) | Accounts Officer, who are drawing
pay scale shown at Column No.3
3. ‘E’ 1) Civil Judge (Junior|l. Judicial Officer(s) posted in the
Division) Registry including CSJA at level of| 350.00
Civil Judge (Junior Division)
2) Level-14 (79900-211700) |2. Additional Registrar (Ministerial),
3) Level-13 (67300-213100) |Budget Officer, Registrar (I.T.),
Senior Accounts Officer, Chief Court
Manager, Deputy Registrar, Deputy
Registrar (Protocol), Accounts
Officer, Deputy Budget Officer,
Deputy Registrar  (L.T.), Editor




(Hindi), Senior Librarian, Senior
Court Manager, who are drawing the
pay-scale shown at Column-3.

‘F’ 1) Level-12 (56100-177500) | Assistant Registrar, Assistant
2) Level-11 (49100-155800) |Registrar (LT} Computer
3) Level-10 (43200-136500) | Programmer, Librarian, Court
Manager, Assistant Budget Officer,
Sub-Editor (Hindi), Section Officer,
Private Secretary, Assistant Editor
(ILR), Court Master, Senior Assistant
Librarian, Section Officer (Accounts
& Finance), Software Engineer,
Hardware Engineer, Assistant
Librarian, System Analyst, Data
Analyst, Network Engineer, who are
drawing the pay-scale shown at
Column-3.

210.00

‘G’ 1) Level-9 (38100-120400) |AG-I, Hostel Administrative Officer-
2) Level-8 (35400-112400) |A.G.-], Assistant Programmer,
3) Level-7 (28700-91300) | Stenographer, Stenographer
(Bilingual), Senior Hindi
Setenographer, Assistant Court| 150.00
Master, Stenographer (Hindi), Stamp
Reporter, Examiner (I.L.R)),
Translator, who are drawing the pay-
scale shown at Column-3.

‘e 1) Level-6 (25300-80500) |AG-II, Data Entry Operator, AG-III,
2) Level-4 (19500-62000) | Assistant Protocol Officer-A.G.-III,
Library Assistant A.G.-III, AG-III
(Computer), AG-III  (Photocopy| 75.00
Operator), PBX Operator, who are
drawing the pay-scale shown at
Column-3.

T All Class-IV  employees|Staff Car Driver, Senior Binder, Lift
irrespective the pay scales|Man, Junior Binder, Orderly, Record
are being drawn by them Supplier, Daftari, Hostel Store
Keeper, Library Assistant Attendant,
Hostel Attendant, Peon (All Class IV
employees)

20.00

Note:-

In future, if any new post is sanctioned in the High Court
establishment in addition to the above post(s) mentioned in the
column no.4, the person holding the post shall be entitled to
allotment of government accommodation|according to the pay scale
of that post. ’
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The following shall be the ratio amongst employee(s) of this Registry who
are entitled o G,H and I type Government Accommodation:-

For G-Type government accommodation:

‘ Grade-I post(s) ! Grade-II post(s) ‘ Ratio between Grade-I & IT

A.G.-I, Hostel Administrative Officer- | S’renogr'apher' Stenographer
' A.G.-I, Assistant Programmer, Assistant (Bilingual), Senior Hindi | )
i Court Master, Stamp Reporter & Stenographer, Stenographer 11
Examiner (I.L.R.) (Hindi) & Translator

or H-Type governme Cc odation:

‘ Gr‘ade-I post(s) | Grade-II post(s) Ratio between Gr‘ade I & II

A G -II, AG. III AssnsTan? Pr‘o'rocol
Officer A.G.-III, Library Assistant A.G.-
III, A.G.-III (Computer), A.G.-III
(Photocopy Operator) & P.B.X. Operator

Data Entry Operator 71

For I-Type government accommodaﬁon:

Grade-I post(s) | Gr‘ade II posT(s) Grade-III post(s) Rcmo beTween

| - Grade-I IT & III
\
}

\

’ S'raff Crar‘r brlver' Senlor' Orderiy, Record Supplier, lerar'y Asss‘ran’r

‘ Binder, Lift Man & Junior | Daftari & Hostel Store Keeper | Attendant, Hostel | 1:1:3 ‘
} Blnder' ‘ AT‘rendanT & Peon ]
(B) Accommodation other than residential accommodation and ose fo

its allotment:- (a) Shops and other commercial accommodation situated at
High Court Residential Colony may be allotted for running shops for the
benefits of residents of the High Court Residential Colony.

(b) Temporary allotment- Officers/staff club, land attached thereto, open
land situated at High Court Residential Colony Bodri, vacant residential
accommodation may be temporarily allotted fon limited purpose for limited

: A B
period. =




Note:-

(i)

(if)

(iif)

(iv)

Provided that in case husband and wife both are working in the High
Court or one spouse is working in other Government department, then
only one member may be entitled for the Government accommodation,
in such case the Government employee shall be required to submit an
affidavit mentioning that he/she has not been allotted any Government
accommodation.

Provided further that Officers/Employees (other than the officers
and employees of the High Court Establishment) whose services are
attached with the High Court Residential Colony may be allotted
accommodation for the betterment / welfare / improvement of
health/sports/cultural  activities and for the benefit of
Officers/employees and their family members residing in the
residential colony at Bodri.

Allotment for limited period and for limited purpose shall be at the
discretion of the Committee and subject to availability of the
accommodation/space.

Any kind of activity during such occasion which may cause nuisance to
the residents of Residential Colony shall not be permitted and such
temporary allotment may be cancelled immediately.
Procedure for allotment:- (i) Member entitled for allotment may apply
to the Registrar General for allotment of accommodation in

accordance with his entitlement in the Form-A of the guidelines.




(i) Member entitled for allotment may apply for higher type
accommodation in Form-B.
(iii) Member entitled for higher type accommodation may apply for
allotment of lower type (except for accommodation 6,H & I type) of
accommodation in Form-C.

In case more than one employee apply for higher type &
lower type (except G,H & I type of accommodation) of accommodation
then the basis of allotment shall be inter-se-seniority among the
applicants.

(iii) (a) Ministerial Officers and Employees of the Registry of the High
Court shall furnish a declaration in Form-6G along with their application
form.

(iv) Member may apply for temporary allotment of accommodation
for limited purpose for limited time to the Registrar General in the
Form-D showing purpose for such allotment.

(v) Person interested in running different shops, commercial
accommodation may apply to the Registrar General for allotment of
shops in Form-E.

(vi) The Secretary with permission of Registrar General after
scrutiny and verification shall place the application of eligible member
before the Committee.

(vii) The Committee may allot accommodation to the member entitled
for allotment. Normally, the type of accomodation for which member is

entitled shall be allotted to the member. C:L? ;

X~
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(vii) (a) The process of allotment for new construction/vacant
government accommodation shall be done through publication/issuance
of notice on the notice board of the Registry and official website of
High Court thereby inviting applications for the accommodation in
prescribed format. The application not received in prescribed format
or within the stipulated time period prescribed in the notice shall not
be considered.

(vii) (b) Accommodation as per entitlement shall be allotted giving
preference to the date of filing of application by the eligible
officers/employees as per the list prepared by Works Section of the
Registry, irrespective of seniority.

(vii) (c) Provided that in case of demise of any allottee, the person who
get compensatory appointment in the High Court establishment in place
of deceased allottee, his/her application irrespective of date of
application of applicant for allotment of accommodation may be
considered on priority basis by the Allotment Committee.

(vii) (d) Works Section shall prepare and maintain the list of applicants
for each type of accommodation separately in chronological order as
per date of applications received for the allotment of accommodation
situated in the High Court Residential Premises, Bodri. If more than
one application are received on the same date, the name of applicant
shall be entered in the list in chronological order according to inter-

se-service seniority. oz ®




(vii) (e) In case there is no pending application (in prescribed format)
in the concerned section for any particular vacant accommodation and
number of applications are received in the same date for allotment of
vacant accommodation after issuance/publication of notice then inter-
se-service seniority among the eligible officers/employees shall be the
criteria for allotment of the accommodation.

(vii) (f) The officers/employees have to submit always a fresh
application in prescribed format for allotment of accommodation in
case there is any change in his/her entitlement.

(vii) (g) No application for allotment of accommodaion in the city
(Bilaspur) shall be considered, if received prior to the
issuance/publication of the notice in this regard. Allotment of
accommodation situated at Bilaspur city shall be done as per inter-se-
service seniority of applicants among the person who files application
within the prescribed period.

(vii) (h) Before the matter is put up for allotment before the
Committee, Works Section shall verify from applicant in the list
whether he/she is interested for allotment of available vacant quarter
or not. If the applicant does not show interest in the available vacant
quarter, his/her name shall be removed from the pending list and
persons below to him/her shall be considered for allotment.

(viii) In case of vacant accommodation of higher type, it may be
allotted to the member not entitled for TUCh type of accommodation

10




on the basis of application and on payment of license fee of such
accommodation.

(ix) In case of allotment of accommodation of higher type to the
judicial officers posted in the Registry, difference of license fee shall
be payable.

(x) Accommodation of lower type may be allotted to the member in
case of non-availability of type of accommodation for which a member
is entitled and on the basis of his/her request and consent. (Except
for 6, H & I type of accommodation)

(xi) Procedure for allotment of shops shall be determined by the
Committee.

License fee and Rent:-(i) License fee for the residential

accommodation shall be in accordance with the rules and regulations
applicable to the State officers and employees for the use of
residential accommodation.

(i) Rent for the shops, other commercial accommodations and for
temporary allotment of officers/staff club and open land attached
thereto shall be as per the Schedule.

Occupation of Accommodation:-(i) Allottee shall occupy and obtain
possession of accommodation within fifteen days of allotment and
submit occupation report in the Form-F. Committee may extend time
for possession of allotted accommodation on application of allottee.

(ii)) In case the allottee fails to occupy the accommodation within

- C

fifteen days of such allotment, after pro§\iding opportunity of hearing
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the Committee may cancel his allotment and may allot the
accommodation to other member entitled for such allotment.
(iii) Allottee shall be liable for payment of electricity bill during
occupation and clear all the dues at the fime of vacating the
accommodation. Outstanding dues shall be recovered from salary of
the allottee.
(iv) Allottee shall not use allotted accommodation other than purpose
of allotment. Allotment shall be canceled with prior notice fo the
allottee in case where allottee is found indulged in any illegal or
unsocial activity in the accommodation.
(v) In case the allottee submits an application to reject/cancel such
allotment or does not take possession during the specific period,
his/her application for allotment of government accommodation shall
not be considered in future for 03 years in same category.

ion and Extension o ommodation o sfe irement:- (1)
Officer/employee transferred from the establishment of High Court
or services are withdrawn from the High Court Residential Colony,
shall vacate the allotted accommodation within 15 days from the date
of relieving.
(2) Officer/employee retiring on attaining the age of superannuation
shall vacate the accommodation within fwo months from the date of
retirement, as per rules applicable to the government servants.

(3) On the basis of written application of the officer/staff proceeding

P

=

on transfer/retirement for extension possession, the Committee
C 5
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10.

11,

12.

may extend the period in accordance with rules applicable to the
officers/employees of the State Government.

(4) Officer/employee to whom extension of time for vacation is
granted shall vacate the accommodation on or before the last date of
extension.

Action in failing to vacate the accommodation:- In case an

officer/employee fails to vacate the accommodation within the period
as per foregoing clauses of the guidelines, shall be vacated as per rule
and shall also be charged with penal rent in addition to other action
available under the law.

Misconduct:- If any applicant furnishes false information in
prescribed format he shall be subjected to disciplinary action.
Officer/employee who fails to vacate the accommodation within the
period permitted or extended as per Rules or uses the accommodation
contrary to the purpose for which accommodation is allotted or
creates nuisance in any manner, shall be misconduct and departmental
action may be taken against such employee along with civil & criminal
action.

viction of other persons from the accommodation:- Other person to
whom accommodation is allotted if uses such accommodation contrary
to the purpose for which it is allotted or creates nuisance shall be

liable to be evicted from the accomg&dsjion in addition to other

Civil/Criminal action. k=
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14.

15,

Interpretation:i- In case of any hardship in compliance of the
guidelines or need of interpretation, the interpretation, order and
direction of the Hon'ble the Chief Justice shall be final.

Relaxation Power:- Notwithstanding anything contained in the above
Rules, Hon'ble the Chief Justice may allot residential accommodation
to any person if he/she found necessary and may amend or repeal the
guidelines.

Repeal & Saving clause:- After approval from Hon'ble the Chief
Justice, all the circulars, guidelines issued in this behalf shall stand
repeal. All the pending applications in prescribed format henceforth
shall be dealt according to this guideline. All the actions taken before

) 2

guidelines. C

o~

repealing of previous guideline will be sava\;nd dealt according to 2024
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Sr. | Accommodation/space Rent Remarks
(per day/per month)
[excluding electricity & water
Charges]
01. |Shops Per month rent as may be
determined by the
Committee.
02. |Officers' Club Rs.2,000/- per day
03. |Staffs' Club Rs.1,500/- per day
Note: Use of Officers/
Staff Club as may be Allottee is
approved by the Committee liable to
04. |Open Space Rs.1,500/- per day 'Z%:QC:';I
cleaning,
05. |Vacant residential|'A-Type' |Rs.1,500/- per day electricity
accommodation 'B-Type' |Rs.1,000/- per day & water.
'C-Type' |Rs.700/- per day
'D-Type' |Rs.500/- per day
'E-Type' |Rs.450/- per day
'F-Type' |Rs.350/- per day
'G-Type'  |Rs.300/- per day
'H-Type' |Rs.150/- per day
'T-Type' |Rs.100/- per day
06. |[Room of Officers/ Rs.200/- per room

Staff Club

(per day)

o
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Form-A
[See clause 6 (i)]

Application form for allotment of accommodation at High Court Residential
Colony. Bodri, Bilaspur (C.G.)

To,

The Registrar General
High Court of Chhattisgarh,

Bilaspur (C.G.)
Subject:-  Application for the allotment of Government residential quarter.
Sir,

With due respect, the undersigned applies for the allotment of
- W type residential quarter at High Court Residential colony, Bodri,

Bilaspur (C.G.).

The detail information about the applicant is as under:-

1.Name in block letters Tm e eweresvesesssmseuresthetnena RS en e R nnrar s rntnren

2,
3.
4.

Designation 5 mesvenevemenes o 404358 RSRARERC RSO SRS § KA 5448 5B ERARS
Father’'s/Husband’s Name PP PPPPPPPPPPPPPPPPTI
Department, Place of posting = . s e
or attached with (in case of .,
ofher @ept.) 0000 sksssvessevamerson s anse e £ 5n 5844 00w ESORBRS

. Address of the applicant with Contact No. :-

aj Official AddBESS: > = = ccamsmessosin memmwonssmmemmmes ssonsssnse s penns

b)Present Residential AdAress:- ...

. Type of accommodation for which the applicant is entitled:- ................ccoeei.

CParticulars Of the GOV EINMIMIENE - .. e e e e eeaes

House, if any, under the occupation Of ..........ccovviiiiiiii
applicant or his/her spouse (give the detailS) ..o,

. Whether the applicant or his spouse owns, any house, give the complete

Ot AUl S AT NS S = ..vnieeverenreeresrnsrnsssssssessesssssssssessesssssssssessassssassassasssssssassasssssassnssnsss
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10. Date since when he/she is entitled for the type of upgrade house applied for:-

*Declaration*
| : Designation- ..o,
Departments ...........osssmmssssaisiiisisiesis attached with .....ccocooiiiiiii,

hereby declare that | will follow all terms & conditions of the High Court
guidelines in regard to allotment of Government accommodation. | further
declare that if for the allotted accommodation, any outstanding dues regarding
electricity bill & other charges, it will be recovered from my salary or other
amounts payable to me.

Place:- (Signature of the applicant)

Date:- é?
. CZ)
3 C -

17




B — T
[@vs 6 (i) <%
Sed RIS AR bl ey, oagR (B.91.) H 3 €ed 8q Jded Bid
g,

IRVRER SR

BAT. 3=d Uil

femagR (B.)
ICERES ITADBIY IMATH 3T Y A |
Ay,

T99 fae & fF oniEweRl Sw ey AR bl de,
R (®T) 7 . TSy & IMAT AT & ATde Bl /Bl © |
AMITH BT U BRI IR § -

1. 9 5 e s o o smeesrses s S s e s

2. qeTH e s SRR RS RS RS R SRS RS R AR e R 00
3. fgar /ufd &1 9™
4. TOITT, UGRQT BTATTT TT i— oo
Gl BRITAT BT AT e
B RATT ) e
5. IACDH BT TAT TUD T BT coocoeooossoeesscoesssoessoesssoesssssssseesssssessssessssessssesssss oo seses oo
@) BRI TAT oo sssssssssnsss st oo

(@) G TTART BT TAT oo
IRCICIES B B 1 B TS RS G T I B3 RS 1 K 2R = <
7. JACH T SED A /TS B SMITTRT H oo eseeeeessssseeee e
IRIPIY AN, Afe Blg Bl BT fAAROT ([TAROT TU) e
8. T qNSH I [P UNT/UN D U B AGM ®, W AROT/Uar <

9. T ANSH J FFE & hd Soa /3 Aoft & o Mg fFaT B oo
10. feFife <19 9 3ded TP Sod AU AN & G R I =
C A
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AT/ B & 5 # oraar oA @ ded & ey H ST e & et ®
o et g oral &1 ures ST/ HoAT | H T gg A Sy eRdl/ wRall g b afe
ST ST QY W ol fier a7 orw ¥ 9B BN A1 9 R Aa a1 a2
I & I fhar SR |

(3TTIe® BT THIER)
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Form-B
[See clause 6 (ii)]
Application form for allotment of accommodation at High Court Residential
Colony, Bodri, Bilaspur (C.G.)
(In case of higher type accommodation)

To,

The Registrar General
High Court of Chhattisgarh,
Bilaspur (C.G.)

Subject:- Application for the allotment of Government residential quarter.
Sir,

With due respect, the undersigned applies for the allotment of
............ type residential quarter at High Court Residential colony, Bodri,

Bilaspur (C.G.).

The detail information about the applicant is as under:-

1.Name in block letters o ettt e e et

2.
3.
4.

Designation = eeressererrsssriersssrernsssereaseeeenretirranerterranenannns
Father’'s/Husband’s Name U S
Department, Place of pOStINg - oo
or attached with (in case of
other dept.)

. Address of the applicant with Contact No. :-

a) Official AdAress:-

b) Present Residential Address:-

. (a) Type of accommodation for which the applicant is entitled:-........................

(b) Type of accommodation apPPHEd TOF '~ «..commemvmmmsanns iisss s sussumsmmsmmssmmsssmams
(c) In case of prayer for allotment of accommodation for which member is not
entitled reason DE QIVEN (- ...

. Particulars Of the GOV EINMENE - ..ot e e en e eaaes

House, if any, Under 1he OCCLPATION OF . sssmsmmsmmmmammnenons 1o 1151 vs sspamimesssp s
applicant or hisfher spouse (give the details) .............cccccciniiniminmmisnssee

. Whether the applicant or his spouse owns, any house, give the complete

[0 (21 7= V1 IS 2 10 [0 (=1 ST U T TR
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9. Whether the applicant has applied for any up-gradation/other category of
i Lo 10 1= = O PP PO
10. Date since when he/she is entitled for the type of upgrade house applied for:-

*Declaration*
L s . Designalion=  ..oooccomeoiimisenmssens
Department= .......ooceeecmsseosasssssesiiriiimsiis attached with ..o,

hereby declare that | will follow all terms & conditions of the High Court
guidelines in regard to allotment of Government accommodation. | further
declare that if for the allotted accommodation, any outstanding dues regarding
electricity bill & other charges, it will be recovered from my salary or other
amounts payable to me.

Place:-
Date:-

(Signature of the applicant)
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[[@vs 6 (i) <]
Iod AR ATARIT BiciHl, Sey), [HaqR (1) 3 a e gq 3ded Bi

(= ooft 3 e o Refd #)
gfa,
ORER IR
RIS I DI R
famaqR (B1)
fawa— TSI JATATH AT 2q ATdE |
HEIed,
gy faed 2 5 el ST Eed Eaig diar!, 9k,
foemaR® @) 7 ... TIRY & 3N 3MMEcH &g 3Mded Pl /Bl & |
amaed B gof TSGR FgaR § —
1. 4 e RS S AR s 00
2. UGAM e ——————————— s s R s R R0
3. faar /9fc &1 9™ e w5 PSSP0
4. T, ISRy ST a1 e ——————— s e
T BRTAT BT TTITT e
CARN I ) OO
5. 3MACD BT TAT TID . TIBA oo
(IR 152 L B £ 1O
(@) TEAT FTATRT BT TAT oo
6. (31) IATATRT BT YBR FTTB foT SMITDE T B oo
() 3MTaTd BT THR D ol MAGH fHIT TAT B s
() grraT A AT 3MarT @ 3ded & o arded fhAT AT B Al BRYT WM.
7. JACH AT IED TS /T B MMTTRT T oo ssnss e
SIS 3TaTE, Afe BIg B, BT fAAROT ([TAROT Q) o
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8. T ANSH I SED U /U B U Py FHE B, G fA@RO/Ud T

9. T AASH H AHM & fhdl Soa /g I & ford 3MACT fFAT B oo
10. feiTe W19 ¥ oMd<® TP Sead A0 AT B YBR B [T UTH B oo
YU A
2 S Lo L= 15 A ey
GRS T A RS R TAGERT =Iyo

R/ B § o § Ay oA & oded & dey H ST e & fewnfeel b
v Mt g ordt BT T HRT/ Sl | H IR I' Al ’ven Rar/ ddl g fb afe
arefed e ¥ At factel fad a1 o=y Q¥ FHTAT BO 1 g8 W dad A1 A <

IR A I fHar SR |

5{4‘/ (GTaTH BT ERARR)
RRTT oo
LSS 1 2
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Form-C
[See clause 6 (iii)]
Application form for allotment of accommodation at High Court Residential
Colony, Bodri, Bilaspur (C.G.)
(In case of lower type accommodation)

To,

The Registrar General
High Court of Chhattisgarh,
Bilaspur (C.G.)

Subject:-  Application for the allotment of Government residential quarter.
Sir,

With due respect, the undersigned applies for the allotment of

............ type residential quarter at High Court Residential colony, Bodri,

Bilaspur (C.G.).

The detail information about the applicant is as under:-

1.Name in block letters R - e TIARRR R 8 4 355 S AR R P TI 7

2.
3.
4.

Designation < RO TR SO S
Father’'s/Husband’s Name PP PPPPPTPPPTIN
Depariment, Place of BOSHNG = - ceccaicemissisiiinsmmmmsnmssmssnssummsss s s
or attached with (in case of
Bitic 9,< 010 PR SR —— P PP

. Address of the applicant with Contact No. :-

a) Official Address: @ == oo ommmmssmmmmesassessssas s

b) Present Residential ADAress:- .ccvmuiimiimmommmmsmea s

. (a) Type of accommodation for which the applicant is entitled:-.........................

(b) Type of accommodation applied for - ...,
(c) In case of prayer for allotment of accommodation for which member is not

entitled reason be QIVEN - ...t

CParticulars Of the GOV EIMMENE - .. ve et et e e e e e e e e aaaas

House, if any, under the occupation of ...........cccoiiin,
applicant or his/her spouse (give the detailS) ...,

. Whether the applicant or his spouse owns, any house, give the complete

P8 1= £2 102122 (0 181§ = o= S R




9. Whether the applicant has applied for any up-gradation/other category of
FHTLIBEO e 2400 s a5 55 aomosmmssman s § £33 55 44§ A SAASSOOARAHKAGFASIASRER § §  § ¥ § 5B SR AT 0SB OFRF SRR AR T ¥R A
10. Date since when he/she is entitled for the type of upgrade house applied for:-

*Declaration*
VOO S S , Designation-..........ccuvviiiiiiiiniieiieeeeeeeeee,
Department- .....coooovvviiiiiiiiiii e attached with ........cccooviii,

hereby declare that | will follow all terms & conditions of the High Court
guidelines in regard to allotment of Government accommodation. | further
declare that if for the allotted accommodation, any outstanding dues regarding
electricity bill & other charges, it will be recovered from my salary or other
amounts payable to me.

Place:- (Signature of the applicant)

Date:-
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B —
[@vs 6 (jii) <]
Iod T SRl ey, [IaIuR (8.91.) H 3MaT_3§cA_gq 3ded HiH
(Fr=1 2ol @ s @ Refay #)

gfd,

TGRSR

VI 3T gidTeld

fdemraR (B.)
fawg— YRIGTI JATATH ATde Bg ATdE |
HRIY,

gy fdeq 2 & e ST el JMArd™ diallHl,  dies,
foemR® ®T) # ... TI$Y & 3MTAT 3fTEed Bq 3MIGH Hal / Hh & |
3MIeH B qof THGRT IR & —

1. M e TP

2. UgAM™ I oo e e e e s e s e e e
3. fuar /ufd &1 9™ oo oot e e R e R RS s e en R
4. fORT, UGRT BTATTT T = oo seessesssess e
T BIRATAT BT FAMIT oot
CAREIi )
5. 3AGH BT UAT HUD T TIRT  coooosooesoesoeeseesoeesomesssessoesssssssessssssssessssssssssssessesssss s
(@) BRTTITT TAT s

(@) T FHART BT TAT oo sss s

6. (31) SMATT BT ST FTAD oI AMATDH U B oo
() 3T BT SIST TAD fold MAGH BT AT B s
(@) grsreT & =T A @ 3§ @ ford e fHAT WA BT Al RN G,

7. JACH TT SAD YA/ TS D STITTRT H oo eeoeeeessssssosse s ssssssses s
INIHIY A, TfS B BT, BT fdavoT ) R,
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8. W IUSH I SES UQ/Ue B UM Bl AGE T, YOI fEROr/Udr <

9. T ISP H A B bl Sza /3 Ao &b ford MATH fHAT B oo
10. feHte 9 9 ded Th Sog A0 AT B TPR B ol T B e
RIENIRE
= S LS = 15 eve]
AR TSR R IR A TASgRT |yor

A

HRT /BT & b H AR AT & e & Hey § Sod ey & feentiesn &
R At g et B uTed SR/ Hod1 | H AT I AT EIvor BRar/ Rl & b afd
arefed e ¥ Hefda fastel faer a1 o=y <7 9HTar BN I 98 W dad IT I <7
IR ¥ I e SR |

(3TIEd BT ETHER)
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Form-D
[See clause 6 (iv)]

Application form for temporary allotment of accommodation at High Court
Residential Colony. Bodri, Bilaspur (C.G.) for limited purpose for limited time

To,

The Registrar General
High Court of Chhattisgarh,
Bilaspur (C.G.)

Subject:-  Application form for temporary allotment of accommodation at High

Court Residential Colony, Bodri, Bilaspur (C.G.) for limited purpose
for limited time.

With due respect, the undersigned applies for the allotment of

............ type residential quarter/welfare club at High Court Residential colony,

Bodri, Bilaspur (C.G.).

The detail information about the applicant is as under:-

1.Name in block letter Tm e eetaresresereeseestestescasesteesasenteateetestesteetensnsenren

2.
3.
4.

. Purpose for Limited allotment -

Designation SO OPPPPPPPPPPPPPTRPR
Father’'s/Husband’s Name I5  ssmamemasmme e axsioes i SR S SRERRE 4§58 8565555 BRI
Department, Place of poSting = oo
or attached With (INCASE OF = scemscccsnsiisssammommmmomssmameies ves £35 55 555 53 Sxmiiss
Other dept.)

. Address of the applicant with Contact No. :-

a) Official Address:-

b) Present Residential Address:-
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*Declaration*

S — DeSIGRAHON= .o s i mmusmmmmmunssmsmmnss Department-
............................................ attached with .................................. hereby declare
that | will follow all terms & conditions of the High Court guidelines in regard to
Government accommodation/Welfare Club. And also | agree to pay the charges
if any fixed by the Committee. | further declare that if any outstanding dues
regarding electricity bill & other charges, it will be recovered from my salary or
other amounts payable to me.

Place:- (Signature of the applicant)

Date:-
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B — S
[@vE 6 (v) <%
Sod IR MR hiciHl, ded), IR (81) 3 Aifta 99g @ fod Aifd
IE<TY B A B SRl aeed gq 3ded B

gfd,
TR SR

BI. ST A
fdemaR (B.)

fawg— Fed T AR B, ded), amgR (8.1) 3 a7y & o
AT Sgevg B AN & SRART e By 3MdcH |

HEIeY,
IT9 foed 2 o orieweNl Sw ed Said s, ey,
SR (B) d e TRY B AR FEEX/ HANT FoAd IEcd vg IAdad
BT/ B B |
Jacd B gof STHeRI FEgER € -
1. 9 B e esmreseneosraessoe s SSRGS A N
2. UM T —
3. fyar /9fd &1 9 M o e
4. fWTT, USRI ST AT e R e e e
T BRI BT TTITT st
B R H) e
5. QMATH BT YAT TUD . TIBTm oot sssssssssistssstsossosssoesossoe oo
(31) FratedE gar U
(@) TEAM FHART BT TAT im oessssssssmsms s
6. [T BMECT BT BERTT = oo sssssss st s
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HRAT/ B & 6 § AADIg AT / BT Fd B e b HeY H Sl A D
fronfaden @ 9Rd Mgl 9 9l BT Uled BT/ BRIl Ud IR AT HHST §RT DI
yeb FEiRT fhar mar & @ § S¥HT qaE B @ o 0 WeAd g1 H 3w ug
f =IO BT/ R & 6 A smefed smarw § Heftd fAStel et a1 o= <7 g
SNT A1 98 AR I A7 39 <9I IR A 9 fhar SR |

(3TTdIT® BT BEIER)
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Form-E
[See clause 6 (V)]
Application form for allotment of commercial shop accommodation at the
premises of High Court Residential Colony. Bodri. Bilaspur (C.G.)

To,
The Registrar General
High Court of Chhattisgarh,
Bilaspur (C.G.)

Subject:-  Application form for allotment of commercial shops accommodation
at the premises of High Court Residential Colony, Bodri, Bilaspur

(C.G)).

Sir,

With due respect, the undersigned applies for the allotment of a
commercial shop accommodation at the premises of High Court Residential
Colony, Bodri, Bilaspur (C.G.).

The detail information about the undersigned is as under:-
1. Name of the applicant s RS ARAEY
2. Applicant’s Father's/Husband’'s Name T erreree e
3. Address of the applicant

a) Residential Address:- .

EIODNDS)  commesrsesssmnnoniios s s s s O § 53

4. Nature of business (PUrPOSE) = i
5. Per day approx. period/timing of Working Hours of Business:- .............cc.cco.o.eo.
6. Whether the applicant has obtained all essential license from the concerning
Government Departments for running the shop for the purpose as mentioned in
the point no. 4 of this application. (Give the complete details and attach copies of
relevant documents with application), if any.

) T O PP ERS PSR PTPTCTEI
) TP PP PP PP PP PP PP TTP R
*Declaration*

PP ,Son/Daughter Of ...,
BRI oo 55 555 60 B SR B PSS AS AT TRAY R4 1 251 ¥ 50 ompra R SRHHAA N § 5351 85 hereby declare

that | will follow all terms & conditions of the High Court guidelines with regard to
allotment of commercial shops accommodation at premises of High Court
Residential Colony, Bodri, Bilaspur (C.G.), and | also agree to pay charges, if
any, fixed by the Committee. | further declare that if any outstanding dues
regarding electricity bill & other charges, it will be recovered from my salary or
other amounts payable to me.

Place:-
Date:-

(Signature of the applicant)
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[@vs 6 (v) <]
I A AR Bis, a5e), aqR (8.1) & IRER § AEdiie o &
3M§ed Bq 3ded B
ufd,
FTRER SR
B, ST A
fIemraygR (B.7)

favrg— ST RIS AR B, 9ee), fIaaqR (8.7) & ke d Aadide
THM & I v A |

eIy,

I99 foed & f& onieweNl ST Wed aid didAl, dey,
RITR (B7) & IRWR # T AIEIG B B e 8 Mg AT/ Dl € |
FEEN B IUT AHGRI FFEgER & -

1. 3Mdgd BT M et ereepomeeneeeereeeesemseroasseere esssron sSSP AR S

2. AATH B TUAT/TMT BT TTH i oo ssse s ssssssessssssssss oo
3. 3Tdqd T Ul

(a7) FrATAA Tl 3PSt RSP TR

(ATT) e

PO oo ol sl ot T O T ————

5 I B URART ® BT Gl BT TTHT STATT / FHT i oo

6. T SATH 3 39 ST B =g PHID 4 § Socitad IEa¥d &g b gy & ford
G T R W R oTaede digeN W aX ford § (e & A §¥
RaRoT ok eI TSt @ Uil e\ dN), i DI 8
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HRAT/ XA & 6 H ST e A Sid, deY), [AaqR (8) & IRER H
IS GHE & AMded & Aeg H Iod UrTerd & feenas & qaw |l g el
BT UTeld HHT/HHI Td R Al A gRT BIs Yoo iR fhar mar & ar 4
SHBT TAH R & ford ol wEAd g1 H A I8 Al wen eear /bRl & b oafe
adfed ST & Gafdd fastell e a1 o=y <¥ 9rar 8N A1 98 W 9T AT I
I § g fhar SR |

(3T ® BT BXER)

34




Form-F
[See clause 8 (i)]

Possession report
To,
The Registrar General,
High Court of Chhattisgarh,
Bilaspur (CG)

Subject:  Possession report.

Sir,

With due respect, | (name of applicant), son /
daughter of , aged____ years, designation ,
place of posting , hereby submit that pursuant to the
allotment order NO.........ccoooveeiiiiiiiiiinnn, dated......cccccoeeiiiiiiiinnnns , the undersigned
has taken the possession of allotted accommodation No.___ ONn.................

i.e. within 15 days of allotment.

(Signature of the undersigned)

Place: Name:

Date: Designation:

Place of posting:

\ e

é‘a
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anfaeg gfcrded
gfd,

ORER SRl
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Form-G

Declaration Form
[See clause 6 (iii) (a)]

PR PPPPPPPRR (name of applicant), son/daughter

posted in the High Court of Chhattisgarh, hereby declare that no private
house/accommodation is available in my name or in the name of my spouse
within a radius of 12 KMs of the Chhattisgarh High Court Premises.

Place: ....oovviieiieiiee e, | oo O —
B2 1= PRy pppnesmm— NAME:
DESIHNALION. ccccmsni sossmmemmmmmmsmsasmmam
PIgce/Oﬁice: .............................................
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B — St

Yo 9F
[@vs 6 (jii) (a) <]
= S @IMAEE BT ), TATT oo
LS L= 1 B8 IRTAd H UG, TAggRl HIyor

FRAT/ B & 6 B Swa e RER & 12 fFaMier @ aRR H W oA W
Ry /Ul @ 9 W BIS Aol 81/ AT Ul T8 ¢ |
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By order of Hon’ble Hig:;:}rt/

*@/;\o\:o

(Balram\Prasad Verma)

Registrar General

Endi.No. _|7&(9 |/ Bilaspur, Dated .2%../10/2024
V-5-1/2024

Copy forwarded to: -

1. Joint Registrar-cum-P.P.S. to Hon'ble the Chief Justice, High Court of Chhattisgarh,
Bilaspur for information of his Lordship.

2. Private Secretary to Hon’ble Shri Justice Goutam Bhaduri, High Court of Chhattisgarh,
Bilaspur for information of his Lordship.

3. Private Secretary to Hon’ble Shri Justice Sanjay K. Agrawal, High Court of
Chhattisgarh, Bilaspur for information of his Lordship.

4. Private Secretary to Hon’ble Shri Justice Sanjay Agrawal, High Court of Chhattisgarh,
Bilaspur for information of his Lordship.

5. Private Secretary to Hon’ble Shri Justice Parth Prateem Sahu, High Court of
Chhattgarh, Bilaspur for information of his Lordship.
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6. Private Secretary to Hon'ble Mrs. Justice Rajani Dubey, High Court of Chhattisgarh,
Bilaspur for information of her Ladyship.

7. Private Secretary to Hon’ble Shri Justice Narendra Kumar Vyas, High Court of
Chhattisgarh, Bilaspur for information of his Lordship.

8. Private Secretary to Hon’ble Shri Justice Naresh Kumar Chandravanshi, High Court of
Chhattisgarh, Bilaspur for information of his Lordship.

9. Private Secretary to Hon’ble Shri Justice Deepak Kumar Tiwari, High Court of
Chhattisgarh, Bilaspur for information of his Lordship.

10.Private Secretary to Hon’ble Shri Justice Sachin Singh Rajput, High Court of
Chhattisgarh, Bilaspur for information of his Lordship.

11.Private Secretary to Hon'ble Shri Justice Rakesh Mohan Pandey, High Court of
Chhattisgarh, Bilaspur for information of his Lordship.

12.Private Secretary to Hon'ble Shri Justice Radhakishan Agrawal, High Court of
Chhattisgarh, Bilaspur for information of his Lordship.

13.Private Secretary to Hon’ble Shri Justice Sanjay Kumar Jaiswal, High Court of
Chhattisgarh, Bilaspur for information of his Lordship.

14.Private Secretary to Hon’ble Shri Justice Ravindra Kumar Agrawal, High Court of
Chhattisgarh, Bilaspur for information of his Lordship.

15.Private Secretary to Hon'ble Shri Justice Arvind Kumar Verma, High Court of
Chhattisgarh, Bilaspur for information of his Lordship.

16.Private Secretary to Hon’ble Shri Justice Bibhu Datta Guru, High Court of Chhattisgarh,
Bilaspur for information of his Lordship.

17.Private Secretary to Hon'ble Shri Justice Amitendra Kishore Prasad, High Court of
Chhattisgarh, Bilaspur for information of his Lordship.

18.P.S. to Registrar General, High Court of Chhattisgarh, Bilaspur.
19.Registrar (Vigilance/ I&E/ Judicial/ S&A Cell), High Court of Chhattisgarh, Bilaspur.
20.Director, Chhattisgarh State Judicial Academy, High Court of Chhattisgarh.

21.Registrar (Computerization)-cum-C.P.C., High Court of Chhattisgarh, Bilaspur for
information

22.0.S.D., High Court of Chhattisgarh, Bilaspur,
23.Additional Registrar (Judl/DE & E/Admn.), High Court of Chhattisgarh, Bilaspur.
24.Secretary, High Court Legal Services Committee, High Court of Chhattisgarh, Bilaspur

25.All Registrar (M)/Joint Registrars (M)/Additional Registrars (M)/Deputy Registrars, High
Court of Chhattisgarh, Bilaspur,

26.Budget Officer/Accounts Officer, High Court of Chhattisgarh, Bilaspur,
27.All in-charge of the Sections of Registry, High Court of Chhattisgarh, Bilaspur,
For information

28.1/c Dispatch Section with a direction to display this notification on Notice Board of the
High Court of Chhattisgarh, Bodri-Bilaspur.

29.The 0O.1.C., N.I.C., High Court of Chhattisgarh, Bilaspur with a dire\gtion to upload this

notification in the official web-site of this High Court, immediately.
Q/ Z/o’z/f\w\ 'IA/

(Balram Prasad Verma)
Registrar General
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